
IN THE HIGH COURT FOR THE STATE OF TELANGANAATHYDERABAD -"
(Speciat Original Jurisdiction)

MONDAY, THE THIRTIETH DAY OF SEPTEIMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

[ 3418 ]

..,PETITIONER

WRIT PETITION Nos 21834 AND 23185 0F 2024

WRIT PETITION NO:21 834 0F 2024:

Between:

Sirrg Sanoeetha @ Sirra Sangeetha @ Sirra Santhosh, S/o Sirra Narsaiah,Aged abour 35 ve5rs. occ: Un"emptofiq.ry" rozlb,"Hhjgath Singh Nagar,Adilabad U rban,'Adilabad, Tetangana I SO+OOt.

AND

1.

2

3

The State of Telanoana. Reo., by its Chief Secretary, Secretarial, Hyderabad,Telangana - 50OOi2.

i.l&:i"'E""J]Si"i?silfl &""?3:T,"J1::J'.%'3'##l:r,,",rJ:j?:f +gefr:l:
The State of Telangana. Deparlment of Women, Children, persons withDisabilities, Senior-Citizens h Transgender p"rionl, nJp., by its principal
Secretary, Secretariar, Hyoerauao,-ieta;;;;;'_";ijobD"'
The Department for Empowerment of persons with Disabilities, SeniorCitizens & Transqender'persons, Rep., Uv,tJ O,i""t6i, f.f?igonoa X Roads,Malakpet, Hyder,bad - 500036.

The State of Telanoana. Deoartment of Social Welfare, Rep., by its principal
Secretary, Secreraiiar, Hyoeraoio, ieta;s-;;; : bijffi ii:'"'
The State of Telanoana. D.nrlTgnJ of Higher Education, Rep., by itsPrincipat Secretaryl Secrerariat, Hyde;ab;i', i"t";;;;:"iooozz.
Telanqana Council of Hioher Education., Opposite Mahavir Hospital, MasabTank. Hyderabad - 50o0Zs, Rep., by its bh5ffi;;: "'-"-' '

The Convenor, TG LAWCET & PGLCET-2024. University College of Law,O.U. Campus, Tamaka, Hyderabad - 500007. 
vi ii ' vr rrr, !

The Convenor. TG LAWCET qpcLCET_2024 Admissions, OnlineCounselting Cenrer, pGRRCoe, oJmariii uni""riiii, n"vaii.oad _ 500007.
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1o Bar cJi:rt?il? 
li.t ?-']b1Bi:i"t"n"ilffiil:''''''"nar 

Area 're:ar Erar Bhawan'

1 1 osm a nia U n i' ersitv, *"%.HJ:',,t;li53iif"il,.t,1i3,!!' iaaffi 
Il'

Admiristratrv, Building, Osmanla urrrvElJrLv r ryv" -' 
...RES'ONDENTS

Petitil)n undr)r Article 226 of the Constitution 
'of 

lndia orayrrg that in the

circumstances stal3d in tnJ'"iil"iiiriJ tnerewitn' the l-rqh (;ourt may be

oleased to issue ' " o'0"'' 
-Olit"tion 

or writ' more so in tn ' natr're of Writ of

'ti,landamus, A. De:raring *'"r""i''] ir'i"" of Reservation lc r adn'ission of the

Telangana Law C rLtrses ttl"n''"'""- "i f6r6;55i6ns- in lo : vea' and 5 year

LLB/'.L. Ccurses tt rorgn ilX.,;;i"'l.tr"n"" Tes^t) Rrrles 2(i0o' and Detailed

Notification for v eb-Based 
"["'"t"rri"g o" eo' 'zi ol 202 ' rele ased for TG

IAWCET -2024 Alt't"'onJ oiint n""tpl"olnt Nos T and t ' as it egal' null and

void, unconstiturit nat, arnrtr"aiv"'""' '5rlii;; 
of Article 1r i)ncl 16(1) of the

constitutio I of ln lra un'"iti'in""o''""ipr"" ot nafural iusl c{)' c{)ntrary to the

irdoment t,f the I on'ble st];;";;'C"'iii" Nnlsf .v tinio r rf l'rdia and ors 
'

aniorders o{ ths Hon'ble;ffil'i; til p iprLl u".44and 3:5 of :018 and 74 of

2o2o. infailing tc or.ouia" 
-n"oii'ont"i 

iu'!r.u'iion {or Transcettder Persons and

olacing thtrm on J a. with oin""' *nliO't"s in the 
"ame 

c"i j lrolrp B To issue

consequerrtial di ectrons i""'ttiJ' 
'"n"tp";dents herein to l)ro\ de horizontal

reservatio. fo." t,rn"g"noJi puiron. fv ..r^oing into Rule 7 of 'he Telangana

Law Cours es (Reilulation ot' na'it"iont'into 3 Year and 5 ve ar Lt-tl/B L Courses

throuqh t)ommo ' ent"n"!"'T;;i; ;t;i;t'. 2006' provi 1i'rs ror horizontal

reservatio'r for T'ansgendei P";;; within the caste rese virtior categorres' u

To issue lonseq rential O''""ti""t i" in" R"+onO"nts to t rx encl the benefit of

horizontal reserr, ation t" 
'it"'"ii'"ig"nder Persons bv rrcvidirrg a separate

catesory for Trarsgende"';""';t;;;';ih;' than women rnd General' in the

Telanqanir Law lourses tn"S'i"ii"" of Admissions into 3 yerr and 5 year

LLB/B L tourse , rhroush E;;;il;";;nle r"stl Rules, 2106 for admissions

;i;';r;r;;;;u rL s "co"'"' in the State of relangana

lA NO: 1 tf,F 2022

Pelition ur der Section 151 CPC praying that in the circunstances stated

in the arf'davit t, ea in supiort ;i il; ;"iitit;' int-.1'on co n' 
T:1ff 

tl?':?i,13

oir""i lr" Res rondent Nos T and I to exter

Gender/1 ransgu 'der 
statusf"io the Petitioner' in 

-additit 
n tc the Petitioner's

status as "scheduled iittt: ll1"tn"'but'irlo- NotificiLtirn for Web-Based

counsellrng dar':d 2a0716i;t"i;";i to-r i-G LRwcEr 
".o?'' 

Admissions bv

the ResPondent Nos. 7 and 9'

lA NO: 2 OF 202{

PetitionLnderSectionl5lCPCprayingthatinth€(lirCUmstancesstated
in the afiidavit'r"o in 

"'JJort "itn" 
p"ii#" itl:[,"Ji,f:'il::'ffii::tJ:

oit""i tn. n".p 'ndent 
Nos T and 9 to reserve a seat

TG LA\ /CET - zozq wei io'"""if i^g' taking- into consid:ratiorr his status as a

iil;;"d"; P{ rson belonging to Scheduled Caste'



Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
direct the Respondent to keep a seat vacant for the petitioner in any Government
Law College for the 5 year LL.B Course pending disposal of the above Writ
Petition.

lA NO: 3 OF 2024

Counsel for the Petitioner: Ms. ZAINAB KHAN

Counsel for the Respondent No.1 GP FOR GENERAL ADMINISTRATION /
SRI MOHAMMED IMRAN KHAN,
ADDL ADVOCATE GENERAL

Counsel for the Respondent No.2: GP FOR LAW & LEGISLATIVE AFFAIRS

Counsel for the Respondent No.3 & 4: GP FOR WOMEN, CHILDREN &
TRANSGENDER

Counsel for the Respondent No.s: GP FOR SOCTALWELFARE

counsel for the Respondent No.6: cp FoR HIGHER EDUCAT|oN

Counsel forthe Respondent No.7: Ms. C. VANI REDDY,
SC FOR HIGHER EDUCATION

Counsel for the Respondent No.8,9 & 11 : SRt CH. JAGANNATHA RAO, SC FOR OU

Counsel forthe Respondent No.10: SRI AADESH VARMA, SC FOR
BAR COUNCIL OF INDIA

WRIT PETITION NO:231 85 0F 2024:

Between:
Mallula Nagasri, D/o. tvl. Subrahmanyam,
employee, Rlo.2-86111 A, Sundharhagar
Qutubullapur, tr,4edchal-lvlalkajgiri 500055. -

aged 35 years, Occ
Colony, Suraram

prikate
Colony,

...PETITIONER
AND

1

2

3

The State ol _T-e.!q1gana, Rep., by its Chief Secretary, Secretariat, Hyderabad,
Telangana 500022.

The State of Telangana, Department of Leqal Affairs, Leqislative Affairs and
lgs^tjc^e. ReO , by its Principal Secretary, Selcretariat, Hyd"erabad, Telangani -
500022.

The State of Telangana, Department of Women, Children, persons with
Disabilities, Senior Citizens & Transgender persons, Rep., by rts principal
Secretary, Secretariat, Hyderabad, Telangana - SOOO22:



4. The l)epartl ent for Empowerment of Persons with Disab lilies' Senior

citiz{)ns anc Transgende"i'e;;;;'i;p ' t its Director' \algonda X Roads'

MalakPet, H''d erabad - 500036'

5. The State 01 Telangana, Department of Social W-ell{e' F ep ' bY its Principal

' $:,;;il :."iJtriiri,-Hvo"'abad, relansana - 500022

6. The State o Terangana, Department of Higher Educatiol llep ' by its
" p;i;,;,p;i si ,i.iiivl s"it"tilii, nvo"i"u""o' relansana sl00 12

7 Telanoana r)ouncil of Higher Education, opposite Maha\ ir HoSpital, Masab

Tank,-HYoe a 5ad - 500028'

8. The Conver or, TG LAWCET and PGLCE-I--2024' Univer;ity Ct'llege of Law'
" cj'u G;; i Tarnaka, Hvderabad- 500007

g.TheConveror,TGLAWCETandPGLCET-2024'Adm's;ions'Online
Cor nsell inc Center, pcnRtde]Or.-"ni, Univeisity. H' dr:rat' rd- 500007'

l0.BarCounci of India,21, Rouse Avenue lnstitutional Are l' Near Bal Bhawan'
'" r.l"r, oJLni ' 10002 Rep., by its Chairman'

'1 1 . Osrnania U riversity, Rep , by its Registrar' Prof J Anar tha Swamy
' Xiiiii,iiilrj "* 

arliri" g,'oi"iania u iiversitv' Hvderabac' t;00007

...RESPONDENTS

Pelition ur der Article 226 of llrc Constitution of lnd a pra'/ing that in the

circumstances s ated in tn" ,ifiJuuit filed therewith' the Fligh Court 
. 
may be

pleased l3 issue un uppr.op'iuiu Writ, Order or Directions' more particularly one

in the nature of \'/rlt of fr'fanOam's' n Oeclaring Rule 7 - Rr- les ol Reservation for

admission of the Telangan"i"* bo"t"t (Regulation of Adrniss ons into 3 year

and 5 yeirr LLB/f ].L. corr""Jtn,o'gi' Cornrnoti Entrance T es't) Rules' 2006' and

Detailed Notifica tion tor weo--aaie; Counselling daled 24 oT 2024 released for

TG LAW(IET- Zr za Admissions Oy in" R""pondLnt-Nos 7 and r!)' as illegal' null

and void uncor slitutionaf arUit#V, as violativ-e of Arliclt 'l 4 and 1 6(1 ) of the

Constitut on of ndia, ug"i;i th" trinciples of l1tyra just ce' contrary to^the

tri!;;;l of th" 'onoru5r" Srpi"tL court in NnLsR v U"ic'n o lndia and ors 
'

and orders of th s Honorabru iortt in W.P. (PlL) No. 4-4 ar d 355 of 2018 and 74

of 2020,in failin; to pro,ioe no'iiontal reseivation for Trarsllender Persons' and

;ir""g i-l". on par with other candidates in the same ca ite group' B' To issue

!o]-l."i r,-'ntirr lirections io- tnu R"tpondents herein o provide Jtorizontal

,"i"*lrio" for [ransgender Persons by reading into Ru e 7 of the Telangana

Law Courses ( legulation 
'of 

Admissions into 3 year e nrl 5 year LLB/ B L

Courses througll Common Entrance Test) Rules' 2006' p rcviding for horizontal

reservation for lhe PetitionJ Transgender Persons withir t1e (:aste reservation

categories, C. ' o issue "ont"f'"nti"'t 
directions to the F e;pondents to extend

the benefit of lcrizontal reieivation to the Petitioner/ Tritnsgerlder Persons by

pr""'0,"f; a sep lrate categor, for Transgender Persons' r 'tlter than Women and

General in the Telangana Law Coursei (Regulation of I'dmis-';ions into 3 year

,na i V,rm LLE / B L. bortt". through Common Entranc( l-est) Rules' 2006 for

uJ.irti,,n. into 3 year/S year LL'B Courses in the State c'' l-elarlgana'



Petition under Section 151 CpC praying that in the circumstances statedin the affidavit fired in support of the peiition, in" Hign court may o" prLL."Ji"
direct the Respondent Nos. 7 and b to extend thl benefit of rhird Gender/Transgender status to the petitioner, in addition to the petrtioners status asqa:kyalq Caste (BC-B) in the Detaited Notification for Web- er..O Corns"ffingdated 24.07.2024 released for TG LAWCEf _ 2024 ROmissions by tnERespondent Nos. 7 and g.

lA NO: 1 OF 2024

lA NO: 2 OF 2024

lA NO: 3 OF 2024

Counsel for the Petitioner: Ms. A. SATYA SIRI
Gounsel for the Respondent No.1: cp FOR GENERAL ADMINISTRATION /

SRI MOHAMMED IMRAN KHAN,
ADDL ADVOCATE GENERAL

Counsel for the Respondent No.2: cp FOR LAW & LEGISLATIVE AFFAIRS
Counsel for the Respondent No.3 & 4: Gp FOR WOMEN, CHILDREN &

TRANSGENDER
Counsel for the Respondent No.5: Gp FOR SOCIAL WELFARE
Counsel forthe Respondent No.6: Gp FOR HIGHER EDUCATION
Counsel for the Respondent No.7: Ms. C. VANI REDDY,

SC FOR HIGHER EDUCATION
counsel forthe Respondent No.8,9 & 11: sRr cH. JAGANNATHA RAo, sc FoR ou
Counsel for the Respondent No.10: SRI AADESH VARMA, SC FOR

BAR COUNCIL OF INDIA

The Court made the following: COMMON ORDER

Petition under Section 151 CpC praying that in the circumstances statedin the affidavir fired in suppo_rt of the peiition, in" Hign court may oe preiseo-io
direct the Respondent Nos. 7 and g to reserve a seaiforthe Retitioner'd uring theTG LAWCET - 2O24 Web Counselling, taking into consideration h e r status as aTransgender Person belonging to Baikward -Caste 

(BC_B)

Petition under Section 15,1 CpC praying that in the circumstances statedin the affidavit fired in support. of the pelition, tne Hrgi, court may oe pr"a."Jio
direct the Respondents to keep a seat vacant for the peiifion;r ;;-;;;Government Law College for the LL.B Course, pending disposal of the WritPetition.



AND

THEJ LON'BLE SRI JUSTICE R}A

$ 'rit Petitions No.218 4a r:.d23185 f2024

COMM()N OR \\E]' (Pet ttn Hatt'bh tbe Chief Junice Akk Aradb)

Nls. Zainab I(han, learned counsel for the P()titloner

in W.P No.2t834 of 2024'

l4s. A.l iawa Siri, Iearned couflsel for the pe titiorLer m

Sfl.P.No.231 r'',i of 2024'

lvlr. N1 ohammed Imran I3an, leatned \Cdirional

Advoc:ateG:rreralfortheStateofTelanganaa.]])ea:Sfof

respondents No.1 to 6 in both the writ petj'tions

Ms. ( .\,/ani Reddy, learned Standing C lrns':l for

Telan;gana louncjl of Higher Education:r'r['ea's for

respondenl No.7, 8 and 9 in both the uffit petilic'ns'

Mr. ,".adesh Varma, Iearned Standing ('ounsel for

Bar (louncl of India appears for respondenr Nc:'10 ir'

both thc \vir it Petltlons'
I

l



2

\X/ith consent of learned counsel for the parties, the

matter is heard finally

3. In these writ petitions, the petitioners have assailed

the validiry of Rule 7 of the Rules of Reseryadons for
Admission to Telangan a Law Courscs (R.egulation of
Admission into 3 year and. 5 year LLB/B.L. Courses

through Common Enfu.ance Test) Rules, 2006 (for short

'the Rules), inter alia on the grou,d that the same is

violative of Atdcles 14 atd.16 of the Constitution of India.

2

4 It is the case of the petitioners that the aforesaid

Rules are in violadon of the decision of the Supreme

Court in National Legal Services Authority v. Union of
Indial. The petitioners, in addition, seek a direction to
the respondents to extend the bene.frt of hc>rjzontal

(2014) s scc 438

!



.S*.';
:::,L::ii,.t:.1.

3

reserv,ltiou fbr transgender persons within the caste

resetvation ( ategories by reading into Rule 7 of rhe llules'

5. 'Ihis -ourt, by interim orders dated 1'7"08'2024

and, 23.08.2)24, passed in these writ petition ;' in'ter alia

held that Jre Rules do not provide for horlzontal

resen-ation lor transgender persons and place tile:m rln par

with candiclates of the same caste gtouP' Th':refo:e' the

Division Rt nch, by placing reliance on the dec s:'on of the

Suprt:mc ( ourt in National Legal Services '{uthority

(supra), ha, i clirected respondents No'7 to 9 c trr:at the

petitioners as transgender candidates and to accord the

benefit of ; dmission to LLB/BL course'

6. In p,u5u2nse of the aforesaid interim orders, lwo

seats for a Inission to LLB/BL course were :eser'red fcr

the 1re titior Lcrs in these two rvrit pedrions.

I



I

l

I 4

7. Learned Additional Advocate General, while invidng

the attenrion of this Court to the affidavir filed on behalf

of respondents No.g and 9, submitted that the petitioncrs

shall be admitted to LLB/BL course as per their merit in

the second tound of counsetng.

8 The aforesaid submission is placed on record.

9. Respondents No.S and 9 are directecl to accord the

benefit of hoizontal reservalion to the petitioners and to

admit them in the LLB/BL course as per their merit in the

second round of counseling.

10. In view of aforesaid, the grievance of the petitioners

does not survive for consideration and no further orders

te drerefore required to be passed in these writ petitions

at this poinr of rime. ;



5

11. f'he isr ue involved in these writ petrttor s kept1S

open to be a1;itated in an appropriate proceeding

l\ccorc ingly, the \X/rit Petitions are dispos':d of

-A.s a s:quel, miscellaneous petitions, penc irrg tf any'

stand closei .

i/TRUE COPY//

No
t2.

costs.

To,

SD-/N.RAJ GOPAL
ASS STANT REGISTRAR

I

I;ECTIONVFFICER

1. The Chief 5: ecretary, The State of Telangana, Secretarie t, Hyderabad'
Telanoana 5OOO22.

2. The Piincip: Secretary, The State of Telangana, Depar ment of Legal Affairs,
Legislativd \ffairs and Justice, Secretariat, Hyderabad, elangla-na.- 500022.

3. ThE Princip al Secretary, The State of Telangana, Depar ment rrf Women,
Chi dren, P ,.rsons witl-r Disabilities, Senior Citizens and -rilnsgender Persons,
Se(;retariat Hyderabad, Telangana - 5OO022.

4. The, Directc r, ihe Departmentlor Empowerment of Pers otts w th Disabilities,
Serlior Citizens and Transgender Persons, Nalgonda X loads Malakpet,
Hyclerabad - 500036.

5. ThePrincipa Secretary, The State of Telangana, Depar nent ':f Social
Welfare, S( cretariat, Hyderabad, Telangana - 5OOO22.

6. Ther Principral Secretary, The State of Telangana, Depar nent ':f Higher
Edtrcation, Secretariat, HyderabaC, Telangana - 5OOO22

7. Ther Chairn an, Telangani Council of Higher Education Crpposite lvlahavir
Hor;oital. N/ rsab Tank. Hvderabad - 500028.

8. Ther'Conve ror, TG LAWCET and PGLCET-2024. Unive sity C;cllege of Law,
O.Ll. Camp rs. Tamaka, Hyderabad - 500007.

9. The Conve ror, TG LAWCET and PGLCET-2024 Admis;ions, Online
Counsellin,:l Center, PGRRCDE, Osmania University, H rderaL'ad - 500007.

10.The Chairn an, Bar Council of lndia, 21, Rouse Avenue nititul.ional Area,
Near Bal B rawan, New Delhi - 1 10002.

1 '1 
. The Regist ar, Osmania University, Prof- J. Anantha Slt arny Administrative
Building, O rmania University, Hyderabad - 500007.

'12,On,-. CC to Ms ZAINAB KHAN, Advocate [OPUC]
'13. One CC to I\.4 s A. SATYA SlRl, Advocate [OPUC]
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CC TODAY

HIGH COURT

DATED:301C'912024

COMMON oRDER

WP.Nos.21834 & 23185 of 2024

,
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/ ,\,':- sr''\r€:
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\) 3 t] lll:i' fl!'J
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DISPOSIN13 OF BOTH THE WRIT PETITIONS

WITHOUT COSTS
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